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CENTRAL ADUINISTRATIVE TRIBLN%TrLHSFNCf RINCH, LCKNC!

0.1 Mo, 1022 of 1987,
2rs . Rosy Thomas tesssescessenssssssndipplicant.
Versus

tnion of India & othors evesesecssensRuspondonts.,

Hon 'wlo Mre.Justics UL Srivastava,V.C.

T

.‘;I,O.! !_’b le ‘%Ir .K.Obavva_,A lt‘l’l. "

(By Hon'™l: ! ,Justice UL Srivastava,V C.)

Aqainst the reversion aﬂor datzd 19.1C.87
from th. jost of Officc Supcrintandont to the post
of.Junior St.nog raphor, the applicant filed this

application before the tribunal,

2, The applicant .as a Junior Stonographer in
the department and shc wias promoted as Off ico Superin-~
tsndont vido order dated 12,3.84 in place of Shri C.r.
Pahwa,. It was rrovidcd in the ordur that the vacency
is likely to cxcocd 45 days end it was specificd

in the order that hor appointmont wes femporary and
can bc torrminatud at any ti@b'without assigning any
reason. Vide oerdur datuod 2C.4.87, she was promoted

as Office Superintendont on regular basis from the
a.ts of iesu. oFf “¢ lotter, The applicant filod
rcprosontation against tho same and it was clarificd
by ihe dupartiment vids order dated 1.5.85 that che
will remain on pro:ation for a psriod of two yoars,
According to “*. 3sgplicant, she was appointced on
regular basis and &s such there was fo quostion of
placing hur on probation and shc could not have been
sverted. Prior tc her roversion, statutory rulcs came

’prcnatzon to

in force on 12,9.77 and *to rule provides this post

on probaticn. Vide carlicr ador, undoubtgd}y, tho

\

applicant was promotid on reguler basis{ éﬁera was
no ward in the¢ said arder that she is bouing promot.d
on probation. But vgfy soon thurcafter it was roctifice

L BN
and the applicant wes apprisJd o +h: fact thal sa-
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was on grobaﬁion. This was infonférmity with the
recruitment rules, later on; the case of the applic
was conSideréd by the Departmental Promotion Commit
and tho Dopartmental Promotion Committee came to th
conclusion tﬁat she has not succeesfully peformed
ner dutics and hor probation periadwill not be
sxtonded. Thi$ timo also as a resu lt of the
racommsndatioﬁ of the DFC, her reversion order was

passad.

3. On bBohalf of the applicant, it was disputy
that no dognunis of proccodings of DFC had been
produced and on prayer for production of documents,
the.same have bu:cn produced today before us. The
p;oceedinds of DFC hawve boeon produced which indicats
that the case «f the applicant was again considered
by the DRC andtwhich after considering her casc,
came o tha conclusion that she has not comploted
wer probation period successfully and has not
porformed her dutics as expected, that 1is why
reoversion ordor was passed. learnad counsel for the

applicant contsndud that once she was appointed

on ragular ba§i§, no variations could have bzen iadc
It may bo thai/%aa carljor ordor whun she was promo{%
on rcqular basis, there was no reference reqgarding
her appointmont on probation but subsequently the
position was clarifi.d bucause the earliasr order

was not issued in accordancz with the recruitment
rulas. Sven if his centsntion is accepted, it

could not have bucn a regular appointment becauss

no r.gular appsintwent can be made against the
provisions of statutory rulos. Conscquently, the
plza, “thich has buoen raised by the varncd coumell
for the applicant, fails. Tt was within the Jurisdi-
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~cicion »f ths 97 1o consider the suitakility o«
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the candidatu.The DFC while suvisiing the work of the
spplicant, found that shy was still not found fit.

She performed dutics as Offieo Superintendent net on
rogular basis, that is vhy there was no option but to
pass raversion ordcr. Ac&ofdingly, the reversion ordcr
had bzon passud. Morely because the reversion arder
has boon passcd, it does not mean that the applicant
will not got any charce or opportunity in futuro.

In case, “he applicant proves that she is the soniormos
Stenographer,; therc appears no ruasoﬁ as to why her
caso for the post of Officc Supcrintendent may not be

considerad. - ith th;se~observations, the application
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stands dismisscd.No order as to costs.
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